
CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

C.A.ST.23/95 with 
Urgent Note No.7/95 
(1 .J 

DATE OF DECISION 9/5/1995 

Shri P.T.2adia 

Versus 

TInion of I1dia & ors. 

Petitioner 

Advocate for the Petitioner (s) 

Respondent 

Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. N.B.Patel 	 Vice chairman 

The Hon'ble Mr. K.ParnaTnoorthy 	 Member (?4i) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



Shri L.T.Padia 

residing at K-10,Second floor, 
Arihant Naga r,i'iemnagar, 
Ahmedabad. 	 Applicant 

Advocate 	1P IN P 

versus 

Union of India, 
The Secretary, 
Ministry of Finance, 
Department of Pevenue, 
New Delhi. 

The Principal, 
Shri D.S.Solanki, 
Collector of Central Lxcise 
& Customs, ice Course Circle, 
Vadodara. 

The Collector, 
R.Suridaraman, 
Central xcise & Customs, 
Near Aakasjani Bhavan, 
Ahmedabed,, 

O}AL ORDER 

C.t.23/95 with 

Urgent Note No.7/95 
Date: 9/5/95 

Per Hori'ble Mr.N.B.Patel 	vice Chairman 

The applicant is not present. Thete is 

a note f purporting to have ben signed by him stating 

that the applicant withdraws the Contempt Application, 

Contempt Application is,therefore, rejected. 

(K.Ramamoorthy) 	 (N.B .atel) 
Member (h 	 Vice Chairman 


